CENTRAL _ADMINISTRATIVE TRIBUNAL ALLAHABAD _BENCH

a1

ALLAHABAD.

Allahabad this the Q'L‘" day of 1996,

Hon'ble Mr. Justice B.G.'éaksena, Vice-Chairman
Hon'ble Mr, 3. Das Gupta, Administrative Member,

Originagl lication no. 260 of .

Shiv Narayan Pateriya, S/o Shri R.R. Pateriya, R/o Gan-
dhi Nagar, Nai Basti, near Ploice Chowki, Lalitpur.

sse Applicant.

Versus

i. Union of India through General Manager, Central
Railway, Bombay, .

ii. Chairman, Railway Service Commission ( now known

as Railway Recruitment Board), Bombay Central,
Bombay,

iii. Divisional Rzilway Manager, Central Railway, Jhansi,

se e ReSpondents
Alongwith

2 Origingl Application no, 261 of 1992,

Ghanshyam Dass Chaurasiya, S/o Shri H. Chaurasiya,
R/o 9, Ganesh Bazar, Jhansi.

ee. Applicant.

Versus
i. Union of India through General Manager, Central
mellway, BombayyT.

ii. Chairman, Railway Service Commission §Known as

Railway Recruitment Board now), Bombay Central,
Bombay.

+«+s Hespondents.
Z. Uriginal Application no. 262 of 1992,
Hemesnanker Tripathi, S/o Sri H.L. Tripathi, R/> 4,

sujektan Khirki, Jhansi.

- T
RN R

Vergus
-t ol India tnrough Gensv o Clager, Iooe-
s way, Bimbay VT8
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14. Chairman, Railway Service Commission { now known
as Railway Recruitment Board), Bombay Cenatral,
Bombay.

§4i. Divisional Railway Manager, Central Railway,
Jhansi.

e Respondenfs.

%. Original Application no. 203 o1 1992.

Ram Kumar Nawdeo, S/o Sri Sitaram Namde o, R/o 474 near
Bihari ji ka Mandir, Babina Gantt, District Jahnsi.

eve Applicant.

Versus

i, Union of India through General Manager, Central
Railway, Bombay VI.

ii. GChairman, Railway Service Commission ( now known
as Railway Recruitment Board), Bombay.Central,
Bombay.

s+ Responienis.

&. Original Application no. 264 of 1992.

Rakesh Kumar srivastava, S/o sri V.P. Srivastava, R/o
Behind Normel School, Gooler Naka, Banda.

... Aptlicant.

Versus

i, Unicon of Ipdia, through seneral Manager, Gentral
Railway, Bombay VI.

ii. Chairman, Railway gervice Commdssion (now known
3s 1o ilwey recruitment Eoolly, nounndy Sertral,
Bomiay V1.

iii. Divisional Rai.way Manager, Central Railway, Jhansi.

... Respondents.

6. oOri-insl application ro. 2ot of 297D

Km. Altkc Weoanudl, D/> Shri V.:. V.3l ol naly r./c 42
Naersingh Fan Torlva, Jhansi

Versi:s

i, Uni»n SI Indi: Throush lcrera’ Manaiew, central

\ veaadi=
.

o i




')

/3
Railway, Bombay VI,
iji. Chairman, Railway Service Commission (now known
as Railway Reécruitment Board), Bombay Central,
BombaYo

s+ Respondents.

4. Original Application no. 266 of 1992.

Dilip Kymar Agarwal, §/o Shri N.C. Agarwal, R/o 45,
Cilatwiyaiia, ohansie

e App licant,
Versis

i, Upion of India through General Manager, Central
Railway, Bombay VI. '

ii. Chairman, Railway Service Commission (now known as

Railway Recruitment Board), Bombay Central, Bombay.

3ii. Divisional Railway Manager, Central Railway Jhansi.

... Respondents.
C-A-247 of 1992

@¢ Avdhesh Kymar Vaidh, s/o shri U.S. Vaidh, R/o 131
Devri Mohalla, Ranipur, District, Jhansi.
«+s Applicant.

Versus

i. Union of India through General Manager, Central
Railway, Bombay VT,

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bombay .

«+s Respondents.

9. Original Applicstionno. 268 of 1992.

Satya Prakash Dubey, 5/o Sri B.P. Dubey, C/o Bunde lkhand

Medical Stores, Nariya Bazar, Jhansi.

e Applicant.

Versus
i, Jnisn of Indis thrcough General Manager, Central
Vi lwey, Hoabhooo VT
i IusloIT, Flion ., Cervice Commissicn now known
< Y, To © e - y -
sa acile ) Froroltesnt Board), Bombay Lentral ,

\

~n e.'.-4;’l-
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6. Original Application no. 269 of 1992

sripal Singh, s/o shri Rajjan Singh, R/o Post and Village
Chirhul, Distt. Etawah (U.P.). ’

... applicant.

Versus
i. Unicn of India through General Manager Central
Raulway, Bombay VI.
ji. Chairman, Railua{ service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bombay.

jii. Divisional Railway Manager, Central Railway, Jhansi.

... Respondents,
1. COriginal Application no. 270.0f 1992,

Rajesh Kumar Srivastave, s/o shri I.D. Srivastave, R/ o
86 Chandra Shekhar Azad, Gervsh Bazar, Jhassi.

ee e ApplicEmt.

Versus

“‘.

i. Union of India through General Manager, Centrsal
Railway, Bombay VI.

ii. Chairman, Railway Service Commission ( now knowr:
as Railway Recruitment Board), Bombay Central,
Bombay.

jii. Divisional Railway Manager, Central Railway,
Jhaﬂsi.

..+ Respondents,

19.. Origingal Application no. 271 of 1992.

prakash Lodhi, $/o shri Brish Bhan Lodhi, R/o Gram and
o Phamboisir, Teheil Talbehat, Distt. Jhanai.

e Appll(.ant.

Versus
i. Jriion cf India through Gereral Managerl, Central
R O ‘_ "."l'.;t' a'»’ ‘*—,’T .
ii. IR IRES Sy "ailway 3ecvice Commission (nov s owi
w5 ballway Recruit-ent Board), Bormbay Central.

tlorbay,

_ Y25

|
!
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iii, Divisional Railway Manager, Central Railway,
Jhansi.

eae Respondents.

12. Original ﬂppliéation no. 272 of 1992.
h Mishra, S/o Shri Madan Mohan Lal Mishra, R/o

T"\qh!‘:'l A
P AL A &

o,

e
-

?
.4 Applican‘t.

Versus

f

i, Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Service Commission { now known
as Railway Recruitment Board), Bombay Central,
Bombay.

jii. Divisional Railway Manager, Central Railway,
Jhansi.

ver Respc_nde nts.

1k, Originsl Application no. 273 of 1992.

Sayyed Aizaj Mohammad, S/o Shri S.I. Mohammad, R/o
682/6, Tondon Compund, Civil lines, Jhansi.

... applicent.

Versus

i. Union ~f Indi a through General Manager, C=ntral
Railway, Bombay VT.

ii. Chairman, Railway Service Commission,{ now known
as Railway Recruitment Board), Bombay Central,
Bombay .

ivisional Railway Manager, Central Railway,

. . —
3121 . [P
v o
Jialisd e

... Respondents.

1&£,  Original Application no. 274 of 1992,

Bsepok Babu Rawat, $/o Shri R.N. Rawat, R/o 83 Chiatra-
s.ipurs, Lalitpur (U.P.).
.ev Applicent.
Versus
i Utizon of Indig through sereral dohaoei, Shiiie:

kailway, Bombay VI.

%
!
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ij. Chairman, Railway Service Commission ( now known
as Railway Recruitment Board), Bombay Central,
Bombay.

jij. Divisional Railway Manager, Central Railway,
JhanSi .

... Respondents.

;€. Original Application no. 276 of 1992.

5antosh Kumar Sharma, g/o shri B. Sharma, R/o 155/20,
Subhash Pura, Lalitpur (U.P.)

PR AppliCant .
Versus b

i. gnion of India through General Manager, Central
Railway, Bombay VT.

ji. Chairman, Railws'  Service commission (now Known
25 Railway Recuritment Board) , Bombay Central,
Bombay.

13i. Divisional Railway Manager, Central Raiway,
Jhansi.

... Respondents§

9. Criginal App lication no. 276 of 1992.
mahesh Chandra Sharma, s/o shri R.D. Sharma, R/o 241 )
Outeide Datia Gate, Behind Home Guard Training Center,
Jhansi.

... Applicant.

Versus

ie Union of India through General “anager, Central
Railway, Bombay VI

{i. Chsirmen, Railway Becruitmert Board (Priviously

krown as Rallway Service rammission), Bombay
Central, Bombay.

... Respondents.

1%, Original Application no. 277 of 1992.

H.S"NUDdhayaya. s/o Sri H.S. Updhavyaya, R/o Railway LI.

. s-tlock, Agra Canti.
... Applicart.

VRI € Us

K - ¢ iraia through el AL LaNadRT, Ceotzls
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Ksilway , Bombay VT,

1i. Chairman Railway Service Commission { noy; known
as Raillway Recruitment Board), Bombay .Cepiral,

Bombay.

. 443, Divisional Railway Manager,
- Jhansi.

Central Railway,

... Respondents.

1q. Original App lication no. 278 of 1992.

om Prakash Rai,
Lodge, Manic.' Chowk, Jhansi.

Versus

s/o shri P.P. Rai, R/o (C/O) Bhatriya

P &)plicant.

i. Union of India through General Manager, Central

Railway, Bombay VI.

34, Chairmen, Railway Service Commission (now known
as Railway Recruitment Board), “ombay Central,

Bombay.

3ii. Divisional Railway Manager,
JhanSi .

Central Railway,

... Respondents.

90. Original Application no. 279 of 1992.

Ajai Kymar Upadhayaya, s/o sri B.L. Updhayaya, R/o 182/}

Barubhonde la, Jhansi.

Versus

e AppliCan‘t-

i. Uni-n of India through General Manager, Central

Railway, Bombay VI

i, Chairman tailway service C~™-

jiegion (now known

as Railway Recruitment Board) , Bombay Central

Bombay.

iii. Divistonal Raklway Manager, Central Railway,

Jnansi.

... Regpondents.

4. Criginal Apslicstion no. 280 of 1992.

Ram Swo: o Ahdiwal,
Lamzos LR C e - !

t - B . - :
ol SN SN Ty il . PREEY S

s/v g7

-

1+, 7/o Grer Beral post

ees Applicant
\

AN /
"_N_'v nlolar,‘k'-

e
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i. Union of India through General Manager, Central
Reilway, Bombay VT. -

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bombay.

iii, Divisional Railway Manager, Central Railway,
’ Jhansi. '

P RespomentSo

29.. Original Application no. 281 of 1992.

Mahendra Kumar Tripathi, S/o shri B.D. Tripathi, R/o
305/2, Jhokan Bagh, Jhansi.

ve Applicant. 7
Versus
i, Union of Ipdia through General Manager, Central
Railway, Bombay VI.
ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay, Central
Bombay. .
iii, Divisional Railway Manager, Central Railway,
Jhansi.
+++ Respondents.
22. Original &pplication no. 424 of 1992. +

Rajesh Chandra Tripathi, S/o shri a.s. Tripathi, R/o
Kaloo Kuwan, Tinwari Road, Banda.

«++ Applicant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, R
as Ra:ilwevy
Bombay .

allvay Service Commission ( now known
Hecuritment Ekoard;, Doibay Certrel,

iii., Divisional Railway Manager, Ceniral Railway, Jhansi.

+.+» Respondents.

2%&. Original Applicatior rz. 425 of 1202,

Sskesh turir Awartni, 570 Znri LL3. Awcsthi, R/o 76
Vocuze o, "harz Lear, Jhznsid,




48] Chairman, ailway.

' GJo A.B.M. Building Materiak, Nandanpwra, Sipri Bagers:

A N e

Versus

1.  Union of India through Gereral Manager, Central
Railway, Bombay V.

141, Divisipnal}

Jhanel.

26 Original Application mo. 428 of 19924 °

Jamaluddin Khan, S/o Shri N.U. Khan, R/o _n'eeagpgﬁf;ilsggu .

L 5“5%‘»“15‘- ST
=:£ L . "‘;;- / ‘A,‘ i
: Coak g eRl

e Union of Iﬁdia:fhraugh'General !éhagcr,‘ﬂeﬁtfil

*t -Railway, Bombay VT. n“;‘i.,,Hng{;%\u

34, Chairman, Railway Recruitment Board (PreviaﬁSiy‘
knonw as Rahlway Service Commission), Bombay
Central, Bombay. ,

jii. Divisional Railway Manager, Central Réilway,
Jhensi. _

.+» Respondents.

2%, Original Application no. 429 of 1992.

vinod Kumar Awasthi, S/o shri R.R. Awasthi, R/o Mohalla
Hatwara, P.O. Talbehat, Distt. Lalitpur (U.P.).

.». Applicant.
versus

ie union of India through General Manager, Central
Railway, Bombay VvI.

1i. Chairman, Railway Service Commission { now known
as gailway Recnuitment Board), Bombay Central
Bombay. : o

jii, Divisional Rallway Manager, Central Railway,
JahnSio ‘

«+» Respondents.

3.0:00.10/-

\

R
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of . Original Application no. 916 »f 1992

Madhurar Deo Pandey, S/o Shri R, Pandey, R/o Fost’
Baldeo, Distt. Mathura (U.Pa) e

«ne Applicant.
Vversus

i, Union of India through General Manager, Central
Railway, Bombay VI.

ji, Chairman, Railway Reciuitment Bogrd {Previously
known as Railway Sexvice Commission), Bombay
Certrgl, Bombay.

iii, Divisional Railway Manager, Central Railway,
Jhansi. '

s Respondents.

2. Original Application no. 918 of 1992.

Rajerndra Kumar Srivatava, S/o shri V.S. Srivastava, R/o
554/7, Chitra Gupt Bhawan, Adarsh Nagar, Sipri Bazar,
Jhansi.

+vs Applicarnt.

Versus
i Jnion of India through General Manager, Central
Kailway, Bombay VI.
ii. Chairman, Railway Recruitment Bosrd, Bombay, Cen-
tral {previously known as Railway Service 4

Commission) .

iii. Divisional Railway Manager, Central Railway,
Jhansi.

P RESPDndEn‘ts.

29. Original Application no. 920 cof 1992.

vz Gopal Rai, $/o Shri B.L. Rsai, R/0 29 Ramlila faidan,
habina, Distt. Jhansi.

oo Applicant
Vexrus

i. Union of India ihrough Gen=rasl Manager, Zentral
Railway, Bombay VI

ii. rhairman, Railway Becrultment Geerd {Fraviously
Lrowm as Railwsy Service Comrission), vimoay
Cq:ntral




®- [/

Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

jji. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central.

"~ 4ii. Divisional Railway Manager, Central Railway,
Jhansi. ‘

36. Original Application no. 1075 of 1992.

v Mohd. Aslam ¥han, S/o Shri Mohd. Yusuf Khan, R/o 114,
Mewat ipura, Jhansi.

... Applicant.
versus

i. Union of India through General Managex,‘Central
Railway, Bombay VT.

ii. The Secretary, Railway Recruitment Board (previo-
us ly k?own as Railway Service Commission), Bombay
Centrai.

{ii, Divisional Railway ManagerT, Central Railvay,
Jhansi.

PR X Re:-‘,ponden'ts.

3f. Original Applicatior no. 1076 of 1992.

Bharet Bhushan, S/o Shri Keshav Dgs, R/ o Poonch, Moth,
Distt. Jhansi.

.+« Applicant.

Versus

i. Union of India through Genera! Manager, Central
Railway, Bombey VI.

ii. Chairman, Rallway Recruitment Board (previously
known as Railway Service Commission}, Bombay

Ll Y
T LT e

iii. Divisional Railway Marezer, Centrel Railway,

.+. Respondents.
3®. Criginsl Apslicetion 1o, 1077 of 1992,

/o t. . . we: 2, R/C 153, Purani |

‘

Ashok {uozv Vermsz, &

Ns:inail, .:npeil.
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Versus

i Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairmsn, Railway Recruitment Board (previously
known as Railway Service Commi:zsion), Bombay
Central.

iji. Divisional Railway Manager, Centrai Rai lway,
Jhansi.

::: Respondents.

3¢. Original Application no, 1078 0f1992

5hak3! Ahmad Hasmi, S/o Shri W.A, Hasmi, R/o Devgsnpura,
Post Fanwari, Distt. Hamirpur. (U.P.).

Y] Applicant.
Versus

i. Union of India through General !"znager, Central
Railway, Bombay VI.

ij. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), BOmbay
Central.

jii. Divisional Railway Manager, Central Railay,
Jhansi.

oo Respondenfs.

fp. Oricinsl Application no. 1081 of 1992.
Viiay Kymar Dwivedi, S/o Shri C.S. Dwivedi, R/o Village
Tskali {Hastam) P.0. Hastam, Via Khurhand Station,
Dictt. Bgnda.
'K Applicant
Versus

i. Unior of India through Gereral Manager, Central
Fellway, Bombay VT

iji. Cheirmsn Railway Kecruitment Board {previcusly
known as Railway Service Commission), Bombay
Central,

i131, Divisional Railway Mansjer, Central Railway, Jhansi.

..+ BRespondents.

oA lisstion ro. 10B3 of 19392

oy Koger rivaes e T T rd ALTLLLSTrivastava, R/e
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Versus
i, Union of India through General Manager, BombaY”VT.

ji., Chairman, Rallway Recruitment Bogrd (previously
known as Railway Service Commission), Bombay
Centralo

1ii. Divisional Railway Manager, Central Railway, Jhansi.

- PP Respondents.

] o~ =z . —-— 13 -~
Ghe Originas+ Applics

vinod Kumar R. Shrotiya, S/o shri Raja Ram, R/o M. Lal Ganj
Rampur, Jhansi.

: sve Applicant.
Versus

i. Union of India through General Manager, Central
Rai lway, Bombay VI. ‘

ii., Cnairman, Railway Service Commission{ now known as
Railway Becruitment Board), Bombay Central.

iii. Divisional Railway Manager, Central Railway, Jhansi.

..+ Respondents.

42, Uricinel Application no. 614 of 1993.

Ajit Kumar Srivastava. s/a shri K.B.L. srivastava, B/o
902 Kalyani, D Civil Lines, Unnao.

ese Applicent.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

11. Chairman, Railway Recruitment Board, Bombay Central,
BOmbay .

324, Divisiconal Railway Manager, central Railway, Jhansi.

.es FHespondenis.

4}, Original Application no. 1060 of 1993.

Anand Kumer Sharma, s/o Shri B.S. Sharms, R/c (C/o) shri
G.D. Mishra, Pratap Ganjpura, Jagdalpur, Disti, Bastra.

P Ap}‘l'ican't.
Versus

3 Union 3f ITpdie thrc.oh GoneXas Aot L. w0 X0

Pegam
R o Ty mET
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Railway, Bombay VI.

ii. Chairman, Railway, Recruitment Board, Bombay Central
Bombay .

iiji. Divisional Railway Manager, Central Railway, Jhansi.

+++ Respondents.

46, Original Application no. 1465 of 1993

Sanjiv Kumar Tiwari, $/o Shri R.N. Tiwari, R/o Gandhi Nagar -
V.anch, Dietrict Talaun.

ees Applicant.
Versus

i. Union of India through General Manager, Central ,
Railway, Bombay VT. ‘ 7

~ii. Chairman, Railway Recruitment Board, Bombay Central,
Bombay.

$ii. Divislonal Railway Manager, Central Railway, Jhansi.

.+« Respondents.

46. Original Application no. 20 of 1994

.rvind Srivastava, S/o Awadh Behari Lal Srivastava, R/o
327, C.P. Mission Compund, Jhansi.

.+« Applicant.

Versus : e

i. jnion of India through Secretary, Railway Board,
Ministry of Railway, New Delhi.

ii. General Manager, Centrsl Railway, Bombay VI. -

iji. Chairman, Railway Recruitment Board, Bombay Gentral
Bombay.

«s+ Respondents.

47. Uriginal Application no. 70 of 1394

Promod Srivestava, s/o shri S.S, Srivastava, R/o 157,
Chaturyana, Jhansl.

... _Appli(ian't’..
Versus

ie tmi-n of India through General Manager, Central
- ailway, BOmbagy VI.
‘ wnah, 3ailway F_croitpert Board, 37mibzay Zertreal,

i
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jii. Divisional Railway Manager, Central Railway, Jhansi.

e Respondents.

4g., Original Application no. 402 of 1994

Lala Ram, S/o Shri Kashi Ram, R/o 487/3, Near Junior
High School, Nai Baeti Jhansi. .

ees Applicant.

Versus

i. Unicn of India through Secretary Railway Board,
Ministry of Railway, New Delhi.

3i. General Manager, Central Railway, Bombay VI.

3ii. Chairman, Railway Recruitment Board, Bombay Centiral
Bombay.

... Respondenis.

49, Original Application no. 413 of 1994.

Mahendra Kumar Agnihotri, s/o Shri Bhogi Ram Agnihotri, R/o
422, Station Road, Lalitpur.

.es Applicant.
Versus

i. Union of India through sécetory, Railway Board, .
Ministry of Raiways, New Delhi.

ii. General Manager, Central Railway, Bombay VT,

iii. Chsirmzn, Railway Recruitment Board, Bombay Central,
Bombay.

e Respondents.

£p Original applicztion po. 488 of 1994.

Suril Kurm - Bhatnager, 5/o shri K.B. Bhatnagar, £/0 near
R.E., Colony, Civil Lines, Lalitpur.
ers Applicant
Counsel for the applicant Shri R.K. Nigam, = A
Versus

i. Unior of India through Secretary, Railway Board,
Miristry of Railways, New Delhi.

i3, Gererel hansger, Cenirel Railway, Bombay Vi

1i¢  chaiyn -, Rz oo = -r-uiloent Pcerd, Borbay Gentral,

<.« Respnniecnts.
Seunsel for the Respondents 3hri A.V. Srivastava.
\ = ¢.,.518:/-

o f
[
12

A
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P w7/

bl. Original Application no. 141 of 1988

Ko Indra Singh, D/o Lateé Shri Chandan Singh, R/o 536,
Nanak Ganj, Sipri Bazar, Jhansi,

' «se Applicant.
Counsel for the applicant. ShriAlok Dava
Versus

o ket o Al T Al
4. Tie Unaon of Indis through the Ceneral Mananar

Central Railway, Bombay VT.

ii. Rallway Serivce Commission, Bombay.

cee ‘Respondents. 3

Counsel for the Respondents. Shri H.P. Qhakorvorty
Shri VOK.. GOEI [}

ORDE R (Regerved}

JUSTIGE B,G, SAKSENA,V,C,

These 50 O,As invelve almest identical questions of
fact and law, Thcy cre, therefere being decided by a common
order:,
2, The brief fects are that din ¥ Employment Notice No“f
2/80/81 was issued by the Railway Recruitment Board Bombay’,
This Board was previously known as Rallway Service Commissieni,
amen

b .
In the said Employment Noticoiyarious non-téchincal categories,
category Noi 25 had been indicated for the post of Prebationary

Asstt, Stztien Masters:, The applicants state that they had

/-

applied in response of the said Employment Notice for the said
post viz Category No, 25, They were called tep appeasar at the

written test held on 21,6.1981, They were also shown as
successful at the written test and were called to appear at

an Interview kexk held on 31,3,1982 at Bropal or other

“CAllee. The awe - - e e b
se The crotiesnte further 23ce dp 44 et e wen
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they were asked to attend the psychelegical test held in the

office of the Respondent No.2 at Gmrchgatl, Bombay on 1245 .82.
The further case &f the applicants that thereafter a notice
was displayed at the notice board of the Respondent Noi2

indicating that some investigatiens are in process and afiex

and the appointment orders will be issued for which equal
numberm of posts were being reserved, The applicantg stated
that Rk h¢ made representation en on 11.11.88 which get ne
response;, e

3. In the meantime it appears that;the candidates
filed CAs Under Section 19 of the A.T. Act before the Bombay

Bench and the said 0}5 were decided by an erder dated 14,2.9l1
The applicants have also made reference to decision by this

Bench of the Tribunal viz;(1) O.A. Not 936 of 1987
Smt, Raj Kumari Sharma Vsi Union of India decided on 15,5,91

(ii) O.A. No, 318 of 1989 Rajesh Kumar Shivhare and Ors Vsi,

Uhion of India decided on 30,9,1991%

4, The applicants further ‘case is that after the
said judgments the applicants approached the office of the
Respeondent nolt2 to bestow the same benefits arising out of

the said judgments to the applicants but he was teold that

he should also bring such a direction from the Iribunal, The
applicant turther contend that ne inquiry had been conducted
in the matter and at any rate the agplicants have not been
allowed to participate in the process of inquiry,. Their

f urther case is that sx in the entire examination has not been

cine lee i tha asoholintment orders e wve bean fisnad 2l &

/7'./
s
&
\
-
-
»
Y
[
.
SE SRR T LR N L AT S T ST I Y ~ LT G IR
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'@
circulsr has alse been issued on the same subject on 3lk90. °
2, The Regpendent neiy2 has filed a written stataent in

almest all the OAsi, Therein the plea’the O.As being barred by

under :
l1imitatien as provided im Sectis 21 of the A,T.Act has been

raised, It has been stated that 35 far a3 the applicents are
concerned. the final szlectien i &Ris lategory Ne% 25 was
finalised during December 1986 and the name of the applicants
do not find place in the final psnel issued, as ttey had

not secured sdequate marks to qualify. The O.As were filed

in the year 1992, A further plea taken in the counter aff lda-
vit is that the cause of action en the basis of which the O.As

are being filed sannot be sald to bave eccurred within the
territerial jurisdiction of this Tribmal. The Esployment
Notice was :\.s_sued by the Respondent No.2, the offlce of which
{s at Bombay. The further plea taken is thst the place of
stay of the applicant would net determined the jurlsdictien

to file the O.,A, It has alsc been pleaded that the orders~ }
{ssued by the GAT Bombay Bench er Allahabad Bench does not 1

afford a fresh cause of action and the O.As are barred by

time. It has been pleaded by the respondent no,2 that the
sald circular has no connection with the present petition,
It was meant for fixation of senicrity of selected candidates
and since the petitioner s nct guwlified for final selection 1
he has no claim for appointment. No rejoinder aff idavit
appears to have been filed in any of the O;As. i

6. we have heard the learned counsel for the
narties.,
Aecdc
7 We may first zajee the preliminsry objections with
Vb
Lot .« be the eintaiosiility f thic Gk on tne yround
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of want of territoriml jurisdiction, Admittedly, the
Employment Notice was 1ssued by the Railway Recruitment
Board, Bombay and the result was required to be declared by
the Rsilway Recruitment Board, Bombay, The applicants have
sought the relief of a writ of mandamus to be issued to the

*H
o+
b
»

respondents to issuwe the appointment order in fawour ¢
applicant within a time bound period in consenance with the

Judgeent of thids Tribunal in CLA. Nou 318 of 1989 dated

letale
30,9.,1991 since the respondent ne,2 is tht» outside territo-

risl jusiddictien of the Tribunal evidently such a directien
cannot be issued to the reSpondent nogd,. The provisions
of Art, 226(03 the Constitution of India will not goven the
sitaation,, %ﬁg'territorial Jurisdiction of the Allahabad
Bench of the Tribunal has been laid down,#& Sectien 19(1)
of A.T. Act provides that:
" subject to the other provisions of thic

Act, a person aggrieved by any order

pertaining to any mstter within the

jurisdiction of the Tribunal may make

an application te the Tribunal for the

redressal of his grievance.,"
Thus for the purposes of maintqinability of the 0.A. the
sine quomnon is that #& it seek redressal against any crotr

kax perteining tc any matter within the jurisdiction of this
Tribunal,kvidently since the Railway Recruitment Board

Bombay, respondent Qosz was competent to declare the =zsult
c,(‘( [T%

end it being Lantaﬁbgutsido the territorial jurisdiction of

thggberlh of tb#: Iribunal the applicants cannot seek

e v

rearessal of *is crwévance vﬁﬁ€2>of not being given sry

f’)

e v s e o o= oy respenoent ne e, In exerclse <

urd#r Sub Sec,
powers conferrad wXx/(l) of Section )8 a,T., Act the Capiral

L




Govt, has issued & notification laying down the jurisdictien -

of the various Benches of the Tribuncl!. In respect of the
Allahabad Bench wie £ 1411485 the territorial jurisdiction

kas indicagted in the notificatien dated 14,9.88 which was

published in the Gazette of Indis Extreersdinary dated 1.9.88
at Pgu 1 is ® State of U.P.(excluding 12 districts mentioned

under sli, noL4 under the jurisdiction eof the Lucknow Bench
w.e fy 1961491). The final list has <lso been shown to have

been published by the respondent no.2 at Bombay. Thus m 3
are satisfied that for want of territorial jurisdiction this
Bench of the Tribunal cannot take cognizance of these o;As‘.
8, We may now proceed to consider the plea of the

O.A being barred by limitation which has been raised on behelf
of the respondent no.2, The selection was made in 1982 and
when certain discrepencies was found inquiries were held and

on completition of the inquiry ... final selection list was
issued in December 1986, The O.As have been filed in 199@.
X

Clearly the O.As are barred by limitation as provided under
section 21 of the A.T, Act, The learned counsel for the
applicant submitted that similser matters were tekem uwp for
consideration by the Bombay Bench of the Tribunal as also by

this Bench of the Triburz) and the decision by this Eench of
tre "ribum‘;l in tre elcrvgeicd (he were rendered in September
1991 while the decision by the Bombay Bench of the Tribunal

was rendered en 14.2.91.

9i, It is fairly well settled that a decision ¢f a

court or Tribura' “oss not afford a fresh cause of actiony

Tl ‘

Tk question ¢f law which ceme tc be decided coulc very well
N F -
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the decision by the Irsbunal &n ether case dww-affordb a
fresh cause of action, The case law on the questien has been |

considered by the Madras Bench ef the Tribunal in a case

_ I
reperted in 1994(28) ATC 810 A I.P.E.U Class III Vg Union ef ‘

Indja and Ors, We are in respectful agreement with the view
P
taken in the said.ecision, We, therefore hold thst the G.as

are barred by limitation'

1C. We may now proceed to analyse certain decisiens

gited at the bar. The Bombay Bench of the Tribunal vide its

judgment dated 14,2.92 had observed tbat most of the applicants
were not declared selected because they have obtained less |

than 150 marks .The Bench in its decision rendered on 14,2.91

marks cyeve

I
wee held that the cuty off dwe arbitrari®x as it laid down 1

certain qualifying marks in excess of 35% even though
suff icient nupber of persons were not going to join the

services emd even those whe had secured less than 150 marks

had to be appointed to fill the available vacancies which

were aglvertised./#gi‘tain directions were given to the respo-
ndents(zto identify the actual number of vacancies in the E.nplo-!
yment Netice No, 2/8l-82 and the vacancies in each category

have to be further earmarked, This is for category no.25,

(i1} The respondents shall further find out as to how many 1

candidates, who appeared in the said examination,

have been selected finally and given appointments i
Sii;iiilother directions were also given which would not be
relevant for our purposes, £xcept to note that in compliance
whth the directions given in the said order the High Power
Carmitiee guve its report, Thereafter 2 contempt petiticn weas
£ .. . .i: ocoatarst petition Pombey Bangh passet o s feT

)

6' . ) |
coted ~, 7,18 Jicecting that ali those goplicants wac nesc

g
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secured 105 or more marks out of 300 shall be deemdd te have
been recommended for Category Now25 and the General Managers

of the respective Railways shall take steps to consider [
whether these ippllcants can new be granted appeintuments H
in the vacancies which we have indicated , within twe menths |

frem the date ef receipt ef the ordery

il. The respondents thereafter filed civil appeals mo. ‘
1821-31/1994 and the Hon'ble Supreme Court vide its judgmdnt
delivered on 294941904 set aside the order dated 6510493 !
passed by the Bembay Bench of the Tribunal’, It did not fi;ld '

any arbitrariness in the cut eff marks which were also adopted
by the High Pewer Committee) Thereafter certain other
petitions were filed before the Bombay Bench, Thelleading
0.A a.s 280/91'. The 14 O.As were decided hv & ceemon judgment

dated 1,2.95 and they were dismissed on :..: ground of limi-
tation as also on merits,

, L
12, The learned counsel for the res;ondents has also

placed for our consideration a decision rendered by the -«

Jabalpur Bench in 0,A, 405/88 decided on 642,85, The Jlpms

ol

Bench took the view that the decisions in appeals by the

Hon*ble Supreme Court through its judgment dated 299,94

Tre motter has come tc o & :2 cz: isced the OA holding the
the applicantg was not entitled to any relief.

13, These O.As have hear to suffer the same fate!, They
are barred by limitation, not maintainable befere this Bench
and even on merits no case for interference 1s made out,

All the OAs are tharaefsre dismissed, No orders as to costs
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